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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IS Iq of 2026/RG/LP Dated : a1 o.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azhar Bashir
S/O Bashir Ahmad Baba

R/O Gulshan Abad, Tehsil Charari-Sharief, District Budgam

vide notification No. 2622 of 2025/RG/LP dated 21.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the LID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless tt
Advocate is ordered there before.

By Order

(Syel itab; iIu;i
.dminiS

No: 9eJ Sg-ZS RG/LP Dated: A.10.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Budgam.
Secretary, Bar Council of India, New Delhi.
Managerl Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azhar Bashir, Advocate

. ..... for information and necessary action.

:tH I :IIf t iRegis#: g
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 f/ s'- of 2026/RG/LP Dated:J.,L10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Afreen Rasheed
D/O Mir Abdul Rasheed

R/O Ganderpora, Tehsil Eidgah, District Srinagar

vide notification No. 2900 of 2025/RG/LP dated 10.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

tH
(Syed ltssain)ia )a

No: W( ) gq-n) RG/LP Dated: bfo.2026 (b &
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Afreen Rasheed, Advocate

. .. ...for information and necessary action.

Iq%
Registrkr ministfation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Pg/4 of 2026/RG/LP Dated: /q 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aabid Ali
S/O Ali Mohd Kar
R/O Sirnoo Tehsil & District Pulwama

vide notification No. 3146 of 2025/RG/LP dated 10.10.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unles
Advocate is ordered there before.

By Order

(Syel jtab. iain)
Re ini

No: y R 133- 31 RG/LP Dated: _1 a.#o.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aabid Ali, Advocate

. .....for information and necessary action.

„„*.„ZX,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: as' /8 of 2026/RG/LP Dated: 1\q 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basit Ali Zargar
S/O Ali Mohd Zargar
R/O Near New Bus Stand Kulgam Tehsil & District Kulgam

vide notification No. 560 of 2022/RG/LP dated 27.05.2022 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqMbefore the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed ltab: iain)
Registr: .dministr: n

No: kIEI gB- 9( RG/LP Dat,d, L_.Llo.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Basit Ali Zargar, Advocate

. .....for information and necessary action.

„.,„.} Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 S- I ? of2026/RG/LP D,t,d, A_lO.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Heena Majeed
D/O Peerzada Abdul Majeed Shah
R/O Papchan Shah Mohalla, Tehsil & District Bandipora

vide notification No. 2659 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,/%
(Syed )

ussaln
Re

No: \{BIg £-l03 RG/LP D,t,d, y&.{0.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Heena Maj eed, Advocate

. .. ...for information and necessary action.

„„„..=':F„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / S–2D of 2026/RG/LP Dated: tq 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Madiha Munawer Butt
D/O Munawer Ahmad Butt
R/O Aasnoor Tehsil D.H Pora, District Kulgam

vide notification No. 2674 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl iain)
dministstr: n

No: b&} 6 Y .- Il RG/LP Dated: A.10.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kulgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kulgam.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Madiha Munawer Butt, Advocate

. .....for information and necessary action.

id%

"”;'"C'"'"';'""F
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 : 2) ,f2026/RG/LP D,t,d, \\q 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muneeb Ah Lone
S/O Mohd Amin Lone

R/O Laripora, Tehsil Pahalgam, District Anantnag

vide notification No. 2333 of 2025/RG/LP dated 19.07.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the OID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

R\%
(Syed\ u_itaba Hussain

Regis1 .dministr: n

No: \qQ)iS - in RG/LP D,t,d, y_b.fo.2026
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh1 Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muneeb Ah Lone, Advocate

. . ....for information and necessary action.

a

"=';F"”'"*'7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

a $22_ of 2026/RG/LP D,t,d,J,..,LIO.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Novreen Mushtaq
D/O Mushtaq Ahmad Khan
R/O Shah Faisal Aba(I Batamaloo Tehsil Srinagar South, District Srinagar

vide notification No. 2916 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the OID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment%
Advocate is ordered there before.

By Order

\<\„C
(Syed Wlujtabi Hussain)
Registt

*'"''*'"%"
No: LRG/LP D,t,d,& .{o.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge L-ibray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Novreen Mushtaq, Advocate

. .. ...for information and necessary action.

-yl

"'’;'t"""'"';'"g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J S PJ of 2026/RG/LP Dated: JU 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naveed Javid Pir
S/O Javid Ahmad Pir
R/O Dawood Colony Maratgam, Tehsil Handwara, District Kupwara

vide notification No. 2689 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

h,:=,(Syed

Registrax Administ"%'"
No: \98228.-3g RG/LP D,t,d:LL.10.2026
Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naveed Javid Pir, Advocate

. .....for information and necessary action.

lstr; minis
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HIGH (-OURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 2 £2q ,f 2026/RG/LP D,t,d: _U_lo.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naseer Yousuf
S/O Mohmad Yousuf Ganayee
R/O GuIld Sader Kote Bala Malpora, Tehsil Hajin, District Bandipora

vide notification No. 2687 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed1 M): tHU:sain)
Registr kr Admini

No: q82Q> C -93 RG/LP Dat,d, y] .10.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naseer Yousuf, Advocate

. . . . ..for information and necessary action.

MtV%
RegisIFg Adm istra bn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Hnof 2026/RG/LP Dated:A_10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nasir Ahmad Beigh
S/O Niyaz Ahmad Beigh
R/O Bemina Housing colony near Al-Farooq Masjid 98-2/A,
Tehsil Central Shalteng, District Srinagar

vide notification No. 2652 of 2025/R(J/LP dated 21.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel 6jtab£ iussa
Registral Administra1 In

148; yU - fI
Copy forwarded to the: -

Dated: L.10.2026

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge1 Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association1 Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, S–rinagar for uploading on
the official website.

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nasir Ahmad Beigh, Advocate

. .. ...for information and necessary action.

at
Re Adinini
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: > q ) ( of 2026/RG/LP Dated: ; V 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rumana Amin
D/O Mohd Amin Bhat
R/O Chursoo Muslim Aabad Tehsil Awantipora, District Pulwama

vide notification No. 2697 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlesse IEM
Advocate is ordered there before.

By Order

(Syed rtab;IIds;a
inis

No: Q€iaS:'Li’7 RG/LP D,t,d, A.10.2026
Copy forwarded to th.

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge1 Pulwama.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. - ' -'

Incharge LlbraYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rumana Amin, Advocate

. ..-.. for information and necessary action.

B HIM\

Regis1 Admihistralion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 S’J'7L of 2026/RG/LP Dated: U 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Peerzada Muhammad Muslim Shah
S/O Peerzada Muhammad Ashraf Shah

R/O Kuchmulla New Colony, Tehsil Tral, District Pulwama

vide notification No. 2691 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of ex1 ollmen
Advocate is ordered there before.

By Order

it%
(Syed $Tujtibi Hussain)

No: 9426,- 67 ,RG/LP Dated: A_f „„„ t P
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association. Pulwama.
CPC e-Courts, High Court of J&K and Ladakh1 Srinagar for uploading on
the official website.

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Peerzada Muhammad Muslim Shah, Advocate

. .....for information and necessary action.

Gi%
Registrar Administra
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: JS-92 ,f2026/RG/LP D,t,d: It? IO.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Amin
D/O Mohammad Amin Bandh
R/O Kaichachkoot Tehsil Awantipora, District Pulwama

vide notification No. 2708 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

'/,6
(Syed fussain)

Administrafion

No: b8 adiP-?(RG/LP Dated: a_.10.2026
Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Amin, Advocate

. .. ...for information and necessary action.

yd

Regis1 ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ _,f2026/RG/LP Dated: I...LIO.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Nls. Saira Banoo

D/O Nazir Ahmad Khanday
R/O Masjid Mohalla Tander, Tehsil Dachhan, District Kishtwar

vide notification No. 2926 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ma
(Syed Mujtaba Hussain)
Registra! Adm

N„ q8 2'+6-8,3 RG/LP D,t,d, b...L.10.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kishtwar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saira Banoo, Advocate

. .....for information and necessary action.

B1%
RegigtW Al fninistration

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ) CbD of 2026/RG/LP Dated: I .LIO.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saj rat Maqbool Mir
D/O Mob(I Maqbool Mir
R/O Hamdaniya Colony Bemina Sector 12, Tehsil Budgam, District Srinagar

vide notification No. 2918 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enuM%
Advocate is ordered there before.

By Order

WMit,.„,(Syed Ignrjtaba
RegistraIAdministrq/ion

qe}By '-qe> RG/LP Dated. IV .10.2026

Copy forwarded to the: -

1

2

3.

4
5.

6.

\

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Managerl Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, Kashmir Advocates Association1 Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Saj rat Maqbool Mir, Advocate

. ..... for information and necessary action.

ihisir
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 Sn3 J _of 2026/RG/LP Dated:l"'L10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumirah Jan
D/O Abdul Rashid Dar
R/O Panzath Wanpora Tehsil Qazigund District Anantnag

vide notification No. 2920 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the OID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmWM%
Advocate is ordered there before.

By Order

(Syed [lssain)
.dministrtri

No: q8J ?/- gO RG/LP Dated: A_.ro.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sumirah Jan, Advocate

. .....for information and necessary action.

m a
Registtr! .dmiiistradon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ) S BP of 2026/RG/LP Dated:J..L10.2026

L, Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahmeedah Gulshan
D/O Ghulam Rasool Najar
R/O Nadihal Tehsil & District Bandipora

vide notification No. 2935 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye
Registrar Administr: n

No: mgURG/LP D,t,d, LL.10.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tahmeedah Gulshan, Advocate

. .=Mr information and necessary action.

Iq%
Rb e1b : ra.dminls n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 25 33 of 2026/RG/LP Dated: i..L10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tahir Rasheed Mir
S/O Abdul Rasheed Mir
R/O Hardu Aboora Tehsil Kawarhama District Baramulla

vide notification No. 2934 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

iyed ftabJ !sain)
.dministrafionlstr;

No: bZ?go? .r /Q RG/LP Dated: LL.10.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Tahir Rasheed Mir, Advocate

. .....for information and necessary action.

Regist rare
\

.darin
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3 fB \q of 2026/RG/LP Dated: A_10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Jan
D/O Lt. Ghulam Ahmad Shah

R/O Guchi Mohalla Aishmuqam, Tehsil Pahalgham, District Anantnag

vide notification No. 2940 of 2025/RC/LP Dated 11.09.2025 for a period of one

Year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unles)II . - . –
Advocate is ordered there before.

By Order

(Syed i;bJ

;:""'"“''’/'"q8 3 +$ )'?_ RG/LP Dated: f/_.{o.2026
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Anantnag.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association1 Anantnag.
CPC e-Courtsl High COUrt of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Jan, Advocate

. .....for information and necessary action.

Regjstrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ><3S- ,f2026/RG/LP D,t,d, a_lO.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yawar Hussain Khan ,

S/O Sona Ullah Khan

R/O Sader Koot Bala Dudwan, Tehsil Hajin, District Bandipora

vide notification No. 2721 of 2025/RG/LP dated 22.08.2025 for a period of one

Year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrdl]
Advocate is ordered there before.

By Order

(Syed iain)
RegistraR Administratjon

yR 3}3 .-go RG/LP

Copy forwarded to the: -

Dated lb . 10.2026

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge1 Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yawar Hussain Khan, Advocate

. .. ... for information and necessary action.

ministri n



23

HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 Sb 4 of 2026/RG/LP Dated: Lr_10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Rashid Bangroo
S/O Abdul Rashid Bangroo
R/O S.D Colony Batamaloo, Tehsil & District Srinagar

vide notification No. 2722 of 2025/RG/LP Dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed gtiGti isain)
Administt Ion

Lt 8331 - 38 Dated: L.L.10.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, Kashmir Advocates Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zubair Rashid Bangroo, Advocate

. .....for information and necessary action.

mv>r
Regis1 inistra n
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT iI

NOTIFICATION

N., xc 3 g /RG/LP D,t,d: /_e]o'..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harvinder Singh
S/O Shri Jodh Singh
R/O Village Kh.arote, Tehsil & District Kathua

vide notification No. 2736 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel jtaba Hussain)
Registrar AdministraU

No, tI g++3- 86 RG/LP Dated: Jo aC

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srtnagar for information and
also keeping record of the same
Mr. Harvinder Singh, Advocate

. for information and necessary action.

TDI%
Regist2

!“""'"*''’“}
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ ZS 3 'I /RG/LP Dated: /C 10,.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Gupta
D/o Shri Vaishno Dass Gupta
no Seri Bhaderwah, Tehsil Neota Udrana Bhaderwah & District Doda

vide notification No. 2406 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed LSsain)

Registt Administr; n

F.JoN„ q 8+ g l- gB RG/LP D,t,d:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diksha Gupta, Advocate

. . for information and necessary action.

@ qCd

Regist rar A~ 1111111

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

JI

NOTIFICATION

'g L(ONo /RG/LP Dated: 4.00 .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Akhter
S/o Shri Akhter Hussain

R/o Village Gowari, Tehsil Gandoh Bhallesa & District Doda

vide notification No. 2417 of 2025/RG/LP dated 22.07.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

7uTtab ain

’"'"';'’X
(Syed
Registt

a Od eNo: Het gI- q 6 RG/LP Dated: /6 / t,

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nadeem Akhter, Advocate

. .. for information and necessary action .

b

mini dr;tiRegistrar
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2g til /RG/LP Dated: JC \08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaryan Sharma
S/O Shri Vivek Sharma

R/O Plot No 213, Shopping Centre Bakshi Nagar, Tehsil & District Jammu.

vide notification No. 2725 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

%a*
(Syed Mujtal ussain)

Regist[ar Administr4tion

o aCNo, \lc?tI% - tDI RG/LP Dated,

Copy forwarded to the: -

1

2

3

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aar)'an Sharma, Advocate

. .. ... for information and necessary action.

Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAG AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £$ q .a /RG/LP Dated: /6 \o.,..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anil Balgotra
S/O Shri Subash Chander Balgotra
R/O Village Amt) P/O Gharota Tehsil Bhalwal & District Jammu.

vide notification No. 2729 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

in)

,:=:'c"""'"';“*F"No: -l & gog- t2 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Anil Balgotra, Advocate

. . . . .. for information and necessary action .

M RD\%
\-C,

Regist la ’dmi-rfi'stratiT



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Xg L(3 /RG/LP D,t,d: /I \O,..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ashvi Khullar
D/O Shri Paramjeet Khullar
R/O H.No 237/D, Lower Shiv Nagar, Behind A.G Office, Tehsil & District Jammu

vide notification No. 273 1 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(SyedI ussain)
strar Administr

No: C7#813 - 26 RG/LP Dated: /6 1 16 202 6

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ash\'i Khullar, Advocate

. .. ... for information and necessary action.

1:\%

"'='='’[""":"';''’“F
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., 2g qq /RG/LP Dated: / 4 (0 ..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ghulam Murtaza
S/O Shri Mohammad Azam

R/O Ward NO. 7, Village Bhainchh,Tehsil Haveli & District Poonch

vide notification No. 2735 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

in)

::=TIE’"'"'"';'"P"
/o I =09e 'No: c/ 882 t-28 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary,- Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ghulam Murtaza, Advocate

. .. ... for information and necessary action.

a
RegistrnJr%;;ririiY



8

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JS Vf /RG/LP Dated: / d \Og .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. N4ohd Mansha

S/O Shri Suraj Ul Din
R/O Village Seer MarU ia, Tehsil Ramnagar & District Udhampur.

vide notification No. 2743 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrol,MU
Advocate is ordered there before.

By Order

(SyedI in)

, T=:'c"'"'"';'"'FNo: cfa 829- 3G RG/LP Dated:

Copy forwarded to the: -

/C / /o

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Mohd Mansha, Advocate

for information and necessary action.

FR
Registr: ministr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2g '( C /RG/LP Dated: a_0 g.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmed
S/O Shri Abdul Sarned

R/O Tukson, Tehsil Mahore & District Reasi

vide notification No. 2745 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed in)

1 :: : : [ A d 1rIr11 1 n 1 s t r a t knNo, tT get+-qH RG/LP Dated:

Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mushtaq Ahmed, Advocate

. . . . .. for information and necessary action .

a{.rarXdmi
t/Regist
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Af Lf ?– /RG/LP Dated: /£ {0..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Robina Kousar

D/O Shri Abdul Farooq
R/O House No 45, Salwah, Tehsil Mendhar &District Poonch

vide notification No. 2751 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed

Registrar Administraj 11

No: Ll & ttl g- Gl RG/LP Dated: !olfo ac

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Robina Kousar, Advocate

. . for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ,2g V 8 _/RG/LP Dated: aGe .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Romesh Kumar
S/C) Shri Munshi Ram

R/O VPO Ucha Pind, Pabayoo, Tehsil Ramkote & District Kathua.

vide notification No. 2752 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

aitab'a-Massa in)

I /or J:Is:iF m'n'strayn

(Syed

No: Llg&g3 - eD RG/LP Dated:

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Romesh Kumar, Advocate

. . for information and necessary action.

b
Registrar

tt/
A%

ministrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ,2g cV ? /RG/LP D,t,d: /z tO..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar
S/O Shri Bishan Dass

R/O Galwaday Chak, Gajansoo, Tehsil Mwh & District Jammu

vide notification No. 2754 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Iain)

:'=:;:'["'":":;''y'"
a o,2 C 'No: Vga el- eg RG/LP Dated,

Copy forwarded to the: -

1

2
3

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjeev Kumar, Advocate

. .for information and necessary action.

FW
Registrar Kt/ FtiVo

-minist-r'at
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No' 2g « a /RG/LP Dated: / d \o..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sarfraz Ahmed

S/O Shri Mohd Sadiq
R/O Khoriwali Darhal, Kassana Moha IIa, Tehsil Darhal & District Rajouri.

vide notification No. 2755 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel ussain)
r Administra, n

No: q& 86? – IC RG/LP Dated: to if oJ e

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarfraz Ahmed, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No. 29£l /RG/LP Dated: / ( hO..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sawar Raja
S/C) Shri Mohd Aslam Khan
R/O Ha'velly Mohalla, Tehsil Bhaderwah & District Doda.

vide notification No. 2757 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administra+on

202£ fNo, A 8 gtI -8 ti RG/LP Dated: /r //o
Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sa\var Raja, Advocate

. . . . . .for information and necessary action.

Registra
U



15

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar CoUncil under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: 2< g 2 /RG/LP Dated: le \o...2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sham LaI

S/O Shri Panjabu Ram
R/O Village Kharian Tehsil R.S Pura & District Jammu.

vide notification No. 2646 of 2025/RG/LP dated 21.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed linbill'UbS;iII)
Regist Administrafion

No, Ll 688 S -la RG/LP Dated, lol 26)(
Copy forwarded to the: -
1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sham LaI, Advocate

. for information and necessary action.

i



16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £ g C3 /RG/LP Dated: iLo, .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahdab Wani
S/O Shri Majjoor Wani
R/O Shajroo Chakrass, Jamaslan Chakrass, Tehsil Mahore & District Reasi.

vide notification No. 2758 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I
(Syed Klujt;

n\>b
ussain)

“=*'e’"""'"';'"P"
No: 9887 B -q bG RG/LP Dated, /61 /6 1 2G>e

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shahdab \vani, Advocate

. for information and necessary action.

@HW\„
minisfrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 gg Ll /RG/LP Dated: r 6 (06.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shut)ham Singh
S/O Shri Rakesh Kumar
R/O Lane No 5, Anand Vihar, Patta Chungi Chowk Bohri Talab Tillo,Tehsil &
District Jammu.

vide notification No. 2762 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

it%
(Syed )

[i;bA ussain

Registrar Administrt "
JoJ.No: c7870 1 – oR RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shut)ham Singh, Advocate

. .. ...for information and necessary action.

\{\is
minist;aRegist rar

V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aEg < /RG/LP Dated: tC \O..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sohair Shamim Wani
S/O Shri Shamim Ahmad Wani
R/O Jathi, Tehsil Assar & District Doda

vide notification No. 2647 of 2025/RG/LP dated 21.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

}GV

(Syed ]Miabi'Fiu'ssain)
Registrar Administrajion

q/
toN„ \Idje, 9 - IG RG/LP D,t,d, ,26 JG

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Sohair Shamim Wani, Advocate

. . . ... for information and necessary action .

10
’ininist' nRegistrar

k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: aS Se _/RG/LP Dated: 4.0 p .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sparshul Jandial
S/O Shri Raj Kumar
R/O Village Ghordi Langa, Ghordi Khas, Tehsil Ramnagar &District Udhampur

vide notification No. 2763 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

la;6
(Syed MIIK;ba hissain)
Registrar Administra

*}"!/
to / #62(No: LIg ? it -aH RG/LP Dated,

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sparshul Jandial, Advocate

. for information and necessary action.

TIAM
ministtaliRegistra

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 2g g+ /RG/LP Dat,d, /6 IO...2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tekraj Klounee
S/O Shri Parmanand Klounee
R/O Puran Nagar, Bhagwati Nagar,Tehsil & District Jammu

vide notification No. 2765 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a%
(Syed Mu“j-faba Hdssain)

“=';'P"'"'"';'"'V"
N„ tI cg ?AS- ga RG/LP Dat,d, taI /,J203c
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tekraj Klounee, Advocate

. .. ... for information and necessary action .

rd%
ministrhtiRegistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2_s rg /RG/LP Dated: / ( 10 e.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ujjwal Sethi
S/O Shri Suresh Sethi

R/C) Village Garhi P/O Tehsil & District Udhampur

vide notification No. 2766 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rAve
,,,.. [ussain)

"'=';'’r "'"'"';''’'V"
to IJ W rN„ LI&'t 33-Lib RG/LP D,t,d:

Copy forwarded to the: -

1

2

3

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ujjwal Sethi, Advocate

. . . . .. for information and necessary action .

$1%
'minist; I 'TRegist[ar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: XS S '7 /RG/LP D,t,d: /6 (C. .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vanshaj Samt))'al
S/O Shri R.S.Sambyal
R/O Panjtella, Rehian, Tehsil& District Samba

vide notification No. 2768 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

.„. M rA%
ba Hugs: in)

:FTP'"'"'"';“’$'"iDa C 'N„ tIe Itit- L78 RG/LP D,t,d:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vanshaj Sambyal, Advocate

. . . . ..for information and necessary action.

7\z
nistr'btionRegistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_2_S_£"' o /RG/LP Dated: /C IC,..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vasundhra Thakyai
D/O Shri Vijay Kumar
R/O House No 3 1 6, Jwahar Nagar, New Plot Tehsil & District Jammu

vide notification No. 2769 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

T';';'’P'"'"';'"'r "tQl2cQ C 'No: fRI ? ?- gG RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vasundhra Thakyal, Advocate

. for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ Eg G 1 /RG/LP D,t,d: /d \o..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Younus Shabir
S/O Shri Shabir Ahmed Naik

R/O Bikheryan Udhyanpur 'Fehsil Bharath Bagla, District Doda

vide notification No. 2702 of 2025/RG/LP dated 22.08.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Ill
bb

-ba auXshin)

=::.E'""":"*“’V"J02r PNo: Llgl gl- CV RG/LP Dated, /r / /6
Copy forwarded to the: -

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Younus Shabir, Advocate

. ..for information and necessary action.

R)A
RegistrJ .dministratio

\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

No: Jg £; /RG/LP Dated: / { \0+ .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhilesh Gupta
S/O Shri Ajay Kumar Gupta
R/O Ward No. 3 Adarsh Colony, Tehsil & District Udhampur

vide notification No. 2942 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed ;ba
Registrar Administra jion

No, cl &Reg- t2 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal Di$trict and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Akhilesh Gupta, Advocate

. . . . . .for information and necessary action.

?.eRegist st

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2g CB _/RG/LP Dated: 404.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amodhni Gupta
D/O Shri Suraj Parkash Gupta
R/O House NO 114/2 Vijay Nagar, Talab Tillo, Tehsil Jammu West & District
Jammu.

vide notification No. 2943 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administra©on

PP 62 fNo: crE 7:7,g- a $ RG/LP Dated,

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Amodhni Gupta, Advocate

. for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X< 6 Ll /RG/LP Dated: / c to. .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arpan Jain
S/O Shri Raj Kumar Jain
R/O H .No 45-C ,Gali Hakim Paras Ram, JainBazar, Tehsil & District Jammu

vide notification No. 2945 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

X%
itaba Hussai(Syed n)

Registrar Administratjon
t'”“"'"';'”'F

,'209c 'No, H& 78/ & 8 RG/LP Dated: /C \ LbrCopy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Arpan Jain, Advocate

for information and necessary action.

IIL 1:i I

1 1E );rd 1r1rI i n i s t r a t i %n
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., 2g eS /RG/LP Dated: a o , .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Awantika Sambyal
D/O Shri Kulbhushan Singh
R/O Ward No .12, Near Jarai Morh, Parliwand, Tehsil & District Kathua.

vide notification No. 2948 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

q:
(Syedl ilita USSg

Registrpr Administrg

la

in)
donE,., -t &q &l- le RG/LP Dated: o') 0,Pr

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Awantika Sambyal, Advocate

. for information and necessary action.

g
Registra; fninis

U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ ag ( C /RG/LP D,t,d, / C\04.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imran Nazir
S/O Shri Nazir Hussain

R/O Jughal, Tehsil Mendhar & District Poonch.

vide notification No. 2950 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

th
(Syed

:\§ W
hjtat;a :H'ussain)

=:;"'"'"';''*F"No: L/ 819741.6\IRG/LP Dated,

Copy forwarded to the: -

1

2
3

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Imran Nazir, Advocate

. for information and necessary action.

\d%
minist}a'tioRegistrar

U
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2£ C7 /RG/LP Dated: 4o+ .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamaksh Sharma
S/O Shri Yash Paul Sharma

MO House No.216-B, Sector -2, Upper Roopnagar Jammu, Tehsil & District
Jammu.

vide notification No. 2908 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye1 iain)
Registlar Administra1 n

No: ?? , ,g- 12 RG/LP Dat,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamaksh Sharma, Advocate

. . ... for information and necessary action.

Registra; XiiInih:
L/

Ny
tr'ati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2g C 8 /RG/LP Dated: /( \O a.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muveen Javeed

S/O Shri Javeed Iqbal
R/O Panla Maligam ,Tehsil Pogal Paristan , District Ramban.

vide notification No. 2953 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended ti11 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed

,_TT_::'P"'"'"';'"F'"
tbl g&F 'No: c> lg ’2 6 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muyeen Javeed, Advocate

. . . . .. for information and necessary action .

Registrar A%ninis
k
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ Jg 69 /RG/LP D,t,d: IC \o;.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naser Katoch
S/O Shri Abdul Rehman Katoch
R/O Pogal, Tehsil Pogal Paristan Ukhral, District Ramban.

vide notification No. 2954 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\\
(Syed

(\qq
taba Hussa in)

Registrar Administra@on

a bac INo: Li ?621-R& RG/LP Dat,d,

Copy forwarded to the: -

1( / /o

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naser Katoch, Advocate

. . . . .. for information and necessary action .

Registrar ,:&lminislr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Jg ql o /RG/LP Dated: / 4 tO,.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nipun Gandhi
S/O Shri Joginder Paul Gandhi
R/O House No.45, Housing Colony Roop Nagar, Sector 5, Tehsil Jammu North &
District Jammu.

vide notification No. 2956 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

W%
(Syed Nlujtaba Hussain)

:T:'’L"""'"';''$'"LtNo: LI q .a1-3 G RG/LP Dat,d, /o/ 2.26
Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nipun Gandhi, Advocate

. . . ... for information and necessary action .

„„)g TdM

"'"';'"'F"P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LP Dated: / d IO;.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Peehu Gupta
D/O Shri Gopal Gupta
R/O Ward No .1, Near Police Lines, Tehsil & District Kathua.

vide notification No. 2957 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed
Registrar

U
62 (

h#:„„„,
Administra€jon

No: L1 ct c,3 +- ? '/ RG/LP Dat,d,

Copy forwarded to the: -

1

2

3

4

5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms Peehu Gupta, Advocate

. .. for information and necessary action.

FIgRegistra mini£t
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £S- la_ /RG/LP Dated: /( tOp 2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohan Sharma

S/O Shri Ram Parsad

R/O Kako,Tehsit Gandoh & District Doda

vide notification No. 2963 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

"'=';'’P"'"'"';'"V"
taI iarcNo: ttl by g -St RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Rohan Sharma, Advocate

. . for information and necessary action.

FIAWv;Tta%
Registt :dministrhtion

X
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 29?1 /RG/LP Dated: nO e..2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Singh
S/O Shri Swaran Singh
R/C) (,-hack Jaggar Sangrampur Nagbani, Tehsil MartI & District Jammu

vide notification No. 2964 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

,,,.X:k„„,
Registrar Administrajion

tbl 2o26 v )N,; -lq6S-B-CoRG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rohit Singh, Advocate

. .. ... for information and necessary action.

IA

Registr tion
V
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., Ag?q /RG/LP Dated: U_Op .2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanath Sabharwal
S/C) Shri Rakesh Kumar
R/C) Chainpur, Tehsi1 Kalakote & District Rajouri.

vide notification No. 2965 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed'liWal!;ti-Is:;iII)

";=';“*t"""'"';''}"'"
\

No: LI qb GI- C & RG/LP Dated :

Copy forwarded to the: -

262(

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanath Sabharwal, Advocate

. for information and necessary action.

-minigtFationRegis Ira
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: =S ?f /RG/LP Dated: JC \ 0,.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Farooq
S/O Shri Farooq Ahmed
R/O Shalagadi, Chamalwas, Tehsil Banihal & District Ramban.

vide notification No. 2971 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

\

(Syed
Registrar Administr: 11

tH
N„ \lib Cl - le RG/LP Dated: pair
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President. District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Umar Farooq, Advocate

. .for information and necessary action.

Registra minis
iiI%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2£7( /RG/LP Dated: / 6 \08.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahied Ahmed
S/O Shri Azad Hussain

R/O Narol, P/O Chhatral, Sullah/Narol, Tehsil Mendhar & District Poonch

vide notification No. 2973 of 2025/RG/LP dated 11.09.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

6\ A
(Syed ii)a
Registrar Administra lion

t/
No: Hq e>7%- By RG/LP D,t,d, to / J 626

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Wahied Ahmed, Advocate

. for information and necessary action.

Registt minist
U
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 S-/} of 2026/RG/LP Dated: ) y 10.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ab Hamid Rather
S/O Ab Aha(1 Rather
R/O Rather Mohalla, (Buran) Pattan-Rural, Tehsil Pattan District Baramulla

vide notification No. 3136 of 2025/RG/LP dated 09.10.2025 for a period of one

year has been extended till 31.10.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

B IID
(Syed1 [hjtaba Rtrssain)
Registrar Administra'Z"No: L©W'LRG/LP D,t,d, yy_.IO.2026

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ab Hamid Rather, Advocate

. .. ...for information and necessary action.

Registrar\dminI 11
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